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lUZ IIrs. 
APPROPRIATION (RAILWAYS) 

NO. 3 BILL·, 1966 

The MIDIster of BaUwaJII (Shrl S. 
K. Patu): I beg to move for leave to 
introduce a Bill to authorise payment 
and appropriation of certain further 
sum. from and out of the Consolidated 
Fund of India for the service of the 
financial year 1966-67 for the p~ 
of Railways. 

Mr. Speaker: The question Is: 

"That leave be ·granted to in-
troduce a Bill to authorise pay. 
ment and appripriation of certain 
further sums from and out of the 
Consolidated FuJtd of India for 
the service of the financial year 
1966-67 for the purPOSes of Rail-
ways." 

The motion was Adopted. 

~ 1_ .. ~ (~) 
~~~m1tlli'lt~'iJifTi{(Yf~ 

t 

.n .- .'" IQI~: 'l'erT II"lI:m 
"I~~~ft;rq;~n:& I 

8hrt S. K. PaW: I introduc:et the 
Bill. 

11#1 Ian. 

APPROPRIATION (RAILWAyS) 
NO. 4 mIL·, 1966 

The Minister or Ballwan (Shrl S. 
1[. Patu): I beg to move for lene 
to introduce a Bill to provide for the 
authorisation . of appropriation of 
moneys out of the Consolidated Fund 
of India to meet the amounts spect 
on certain services for the p~ 
of Railways during the financial year 
ended on the 31st day of March, 1964, 
in excess of the amounts granted for 
those services and for that year, 

Mr. Speaker: The question is: 

''That leave be granted to in. 
troduce a Bill to provide for the 
authorisation of appropriation of 
moneys out of the Consolidated 
Fund of India to meet the amounts 

. spent on certain services for the 
purposes of Railways during the 
financial year ended on the 31st 
day of March, 1964, in excess of 
·the amounts granted for tho.e· 
services and for that year," 

The motion was Adopted, 

Shrl 8. K. Patu: I introducet tb: 
Bill. 

IUS Ian. 

DEMANDS FOR SUPPLEMENTAllY 
GRANTS (KERALA), 1966-87 AND 
DEMANDS FOR EXCESS GRANTS 
(KERALA) , 1962-83 AND 1963-M-

contd. 
Mr. Speaker: The House will IIOW' 

proceed with further discussion of the 
Supplementary Demands for G1'8DtII 
and Demands for Excess Grants in 
respect of Kerala. 

Mr. KachhavaiYa. 

·Published in Gazette of India Extraordinary, Part n, \oectlon 2, 
dated 18.11-66. 

tlntroduced with the recommenda tion of the President. 
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eft,IA'IA ~~ : ~r if; 
f'i!l~;;rr <l;l;;;rra-~, ~~ em: it f" 
'tit ~T t ? 
,.... "",y.Spealler: Some Cut 

Motions have been moved. 

. I now put them to the vote of the 
House. 

AU tM Cut Motions were put and 
negatived. 

Mr. Deputy· Speaker: The question 
is: 

"That the respeetive Supple-
m\!7ltary sums not exceeding the 
amounts shown in the third 
column of the Order Paper be 
granted to the President out of 
the Consolidated Fund of the 
State of Kerala to defray the 
.charges which will come in course 
of payment during the year end· 
ing the 31st day of March, 1967, 
in respect of the following De-
mands entered in the second 
column thereof-

Demands Nos. XXX. XL, XLV, 
L and LV." 

The motion was adopted. 

"1) r~ ..... ~~ ll"~Tft <miT 
~ ~ 'lti m'<l ~ I 

~r~ ~ ~~~: ~r <Ii 
fW~;;r't<iij;",m%~~~ Iir>r it~ 
it; f~ "'<I 'fiT{ "3"iFT ~!I'rif.t ;;rr 
~r ~ 7 itOT 'felt "3" i>r it m it ~r 
~ ~ I "'Ii ~~I ~ m>fr>: 
~T 7 ~<!R 'Ir't{ ""1"': ;;fi f~lTT ~ I 

Mr. Deputy·Speaker: Order, order. 

8brl lIakam Cha"d ~bhav.171l: 
There is no quorum in the House. 

Mr. Deputy·Speaker: The bell Is 
being rung. 

Still there is no QUonun. The beU 
is being rimg for a seoond tIm_ 

Now, there is quorum. 

The q ueetion is: 

"That the respective Supple-
mentary Suma not exceedin& the 
amounts shOWn in the third 
eo\umn at the Order Paper be 
granted to the President out of 
the Consolidated Fund of the 
State of Kerala to defray the 
eharges which will come in course 
of payment during the year end-
ing the 31st day of March, 1967, 
in reepect of the following De-
mands entered in the second 
column thereof-

Demands Nois. XVI, XVII, XIX, 
XXV to XXVII, XXXII, 
XLIII, XLV to KLVII and 
LV .... 

The motion was adopted. 

Mr. Deputy-Speaker: The question 
is; 

''That the respective excess 
sums not exceeding the amounts 
shown in the third col umn of the 
Order Paper be grank.'<I to the 
President out of the Consolidated 
Fund of the State of Keral.. to 
make good the amounts spent 
during the year ended 31st day 
of Mar,oh, 1968, in respect of the 
following Demands entered in the 
second column thereof-

Demands Nos. I, XII, XXI, 
XXXII, XXXIII, XXXV, 
XXVII, XLV and LI.". 

The motion was adopted. 

Mr. Deputy..spea .... r: The question 
is: 

"That the respective excess 
sums not exceeding the amounts 
shown in the third co1Uftln of the 
Order Paper be granted to the 
President out of the· C0na01ldated 
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[Mr. Deputy-Speaker] 
Fund of the State of Kerala to 
make good the amounts spent 
during the year ended 31st day 
of March, 1964, in respect of the 
following Demands entered in the 
second column thereof-

Demands Nos. I, X, XII, XXI, 
XXII, XXV, XXXVII, 
XLIII and XLVI.". 

The motion was adopted. 

[The motions for Demands for SuP-
plementarll/Excess Grants in respect 
of Kerala. which were adopted bll 
the Lok Sabha. are reproduced be-
low-Ed.] 

Demands for Supplementarll Grant. 
(K .... ala) For 1966-67 

DmMAND No. XXX-HARlJAN WELFAIUC 

'That a supplementary sum not 
excee<ling Rs. 9,00,000 be granted 
to the President out of the Con-
solidated Fund of the State of 
Kerala to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1967 in 
respect of Demand No. XXX Hari-
ian Welfare." 

DEMAND No. ~MIscl!LLAlftOus 

"That a supplementary sum not 
excee<ling Rs. 6,82,400 be granted 
to the President out of the Con-
solidated Fund or the State of 
Kerala to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1967 in 
respect of Demand No. XL Mis-
cellaneous. ,. 

DEM.um No. XLV-CAPITAL OUTLAY 
ON iNDUS'l'IUAL AND Eco"oMIC DEvE-
LOPMEN 

'That a supplementary Bum not 
exceeding Rs. 15,85,5000 be gran-
ted to the President out of the 
Conaolidated Fund of the State of 

KeraJa to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1967 in 
respect of Demand No. XLV Capi-
tal Outlay on Industrial and Eco-
nomic :J;>evelopment." 

DEMAND No. L-CAPrrAL OunAY ow 
TRANSPORT Sctu:MES 

"That a supplementary sum not 
exceeding Rs. 1,08,500 be granted 
to the President out of the Con-
soliated Fund or the State of 
Kerala to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1967 in 
respect of Demand No. L Capital 
Outlay on Transport Scheme •. " 

DEMAND No. LV-LoANS AND ADVANCY 
BY TBlI GoVERNMENT 

'That a supplementary surn not 
exceeding Rs. 41,00,000 he granted. 
to the President out of the Con-
IIOliated Fund or the State of 
Kerala to defray the charges 
.... hich will come in course of 
payment during the year ending 
the 31st day of March, 1967 in 
respect of Demand No. LV Loans 
and Advances by the Govern-
ment." 

Dn.t:AND No. XVI-UMIVERSITY EDuCA-
TIO" 

"That a supplementary ourn not 
exceeding Rs. 300 be granted 
to the President out of the Con-
aollated Fund or the State ot 
Xerala to defray the charges 
.... hich will come in course of 
payment during the year ending 
the 31st day of March, 1967 in 
respect or Demand No. X'il Uni-
'Yersity Education.'· 

TIOK 

"That a supplementary lum not 
excee<ling RB. 30,000 be IP'BAted 
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to the President out of the Con-
aoliated Fund Of the State of 
Kerala to defray the charges 
which will come in course of 
payment during the year ending 
the 315t day of March, 1967 in 
respect of Demand No. XVII. 
General Education." 

DEMAND No. XIX-MEDICAL 

'That a supplementary sum not. 
exceeding Rs. 1,00,000 be granted 
to the President out of the Con-
80liated Fund Of the State of 
Kerala to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1967 in 
respect of Demand No. XIX Me-
dical." 

DBMAND No. XXV-ANIMAL 
HUSBANDRY 

'That a supplementary sum not 
eIceeding Rs. 100 be granted 
to the President out of the Con-
.aliated Fund Of the State of 
Kerala to defray the charges 
.... hich will come in course of 
)OIlyment during the year ending 
the 31st day of March, 1967 in 
respect of Demand No. XXV 
Animal Husbandry." 

:o.x.um No. XXVl-CO-OPI£RATIOIf 

'That a supplementary 8UII1 not 
eXceeding Rs. 60,000 be granted 
to the President out of the Con-
mIlated Fund Of the State of 
Kerala to defray the charres 
which will come in course ot 
payment during the year ending 
the Slst day of March, 1967 in 
respect Of Demand No. XXVI Co-
operation." 

DIIMA1m No. XXVII-IKDt1BTR1ZS 

'That a supplementary sum not 
IOlidated Fund of the State of 
to the Pr",ident out ot the Con-
aoJidated Fund of the State' of 
JCerala to defray the char .... 

.... hich will come In course of 
payment during the year ending 
the 31st day of March, 1967 in 
respect of Demand No. XXVII In-
dustries." 

DEMAND No. XXXII-IRRIGATiON 

"That a supplementary sum not 
exceeding Rs. 100 be gra"t~d 
to the President out ot the Con-
BOliated FWld Of the State ot 
Kerala to defray . the charges 
which wilI come in course ot 
payment during the year ending 
the 31st day of March, 1967 in 
respect ot Demand No. XXXII 
Irrigation." 

DJOMAND No. XLIII-CAPITAL OUTLAY 
ON PusLIC HEALTH 

"That a supplementary sum not 
exceeding Rs. 100 be granted 
to the President out ot the Con-
soliated Fund Of the State ot 
Kerala to defray the charge" 
.... hich wilI come in Course of 
payment during the year ending 
the 31st day of March, 1967 in 
respect ot Demand No. XLIII 
Capital Outlay on Public Health." 

DnuND No. XLV-CAPrrAL OUTLAY o~ 
INDt18TRIAL AND EcONOMIC IJEvzLop-

MBNT 

'That a supplementary .um nat 
exceeding Rs. 48,11,600 be granted 
to the President out ot the Con-
soliated Ftmd Of the State of 
Kerala to defray the charges 
.... hich wilI come in course of 
payment during the year ending 
the 31st day of March. 1967 in 
respect of Demand No. XLV Capi-
tal Outlay on Industrial and Eco-
nomic Development." 

DB'MAND No. XLVI-CAPITAL OUTLAY 
0If IRRIGATION 

'That a .upplementary sum not 
exceeding R •. 30,00,000 be granted 
to the President out of the ColI • 
.oUated Fund Of the Stale of 
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jCerala to defray the ch ..... 
which will ccme in eourse of 
payment during the year endinJ 
the 31st day of March, 1967 ill 
respect of Demand No. XLVI 
Capital Outlay on Irrigation." 

DEMAND No. XLVII-CAPITAL OUTLAY 
ON PuBLIC WORKS 

''That a supplementary sum not 
exceeding Rs. 300 be granted 
to the President out of the Con-
BOllated Fund Of the State of 
Kerala to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1967 in 
respect of Demand No. XLVII 
CapitaV Outlay on Public Works." 

DEMAND No. LV-LoAN AND AnVANCItS 
BY THE GOVERNMENT 

''That a supplementary sum not 
exceeding Rs. 9,77,000 be granted 
to the President out of the Con-
soliated Fund of the State of 
Kerals to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1967 in 
respect of Demand No. LV Loan 
and Advances by the Govern-
ment." 

Demands for Excess Grants (KeTala) 
fOT 1962-63 

DEMAND No. I-AGRICULTURAL INCOME 
TAX AND SALES TAX 

''That a sum of Rs. 60,421 be 
granted to the President out of 
the Consolidated Fund of t.he State 
of Keraia to make good an ex-
cess on the grant in respe~t of 
Demand No. I Agricultural In-
come Tax and $ales Tax for +.he 
year ended the 31st day of Marcl>, 
1963." 

DEMAND No. XII-JAILS 
''That a sum of lb. 1,39,707 be 

granted to the President out of 

the CQ~~ted Fqnd of the S\ate 
of Ktorala to make good &I/. Q~ 
cess on ~he grant in r~t of 
Pemand No. XII Jails for the Ytlll' 
ended the 31st day of Ma~ 
1963." 

DEMAND No. XXI-PuBLIC HEALfti 
ENGINEERING 

"That a sum of Rs. 35,05,960 be 
granted to the President out qf 
the Consolidated Fun<l Of the State 
of Kerala to make good ;tn e.c.-
cess on the grant in respect ot 
Demand No. XXI Public Health 
Engineering for the year ended 
the 31st day ot March, 1963." 

DEMAND No. XXXII-IRRIGATrON 

"That a sum of Rs. 5,64,780 be 
granted to the President out of 
the Consolidated Fund Of the State 
of Kerala to make good au ex-
cess on the grant in respect of 
Demand No. XXXII Irrigation for 
the year ended the 31st day of 
March, 1963." 

DEMAND No. XXXIII-PUBLIC WORKS 

"That a SUm of Rs. 8,53,463 be 
granted to the President out or 
the Consolidated Fund of the State 
of KeraJa to make good an ex-
cess on the grant in respect of 
Demand No. XXXIII Public 
Works for the year ended the 
31st d~y of March, 1963." 

DEMAND No. XXV-TRANSPORT 
ScHEMES 

''I'hat a sum· of Rs. 1,27,768 be 
granted to the President out of 
the Consolidated Fund of the State 
of Kerala 10 make good an ex-
cess on the grant in respect of 
Demand No. XXXV Transpoft 
Scheme for the year ended the 
31st day of March, 1963." 

DEMJ..ND No. XXXVII"7PaNSJONB 

''That a sum of Rs. 5,98,1111 be 
granted to the President out of 
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the ~lidated Fwld of the State 
,Qf Kerala to make gOOd an ex-
cess 011 the grant in respect at 
Demqnd No. XXXVD Pensions 
tOr the year ended the 31st da,. 
of March, 1963." 

DEMAND No. XLV-CAPrrAL OU'l'LAY 
ON IRRIGATION 

"That a sum of Rs. 67,73,571 be 
crantoo to the President out of 
the Consolidated Fund of the Stale 
of Kerala to make good an ex-
cess on the grant in respect of 
Demand No. XLV Capital Outlay 
on Irrigation for the year ended 
the 31st day of March, 1963." 

DEMAND No. U-COMMUTED VALUJ: OF 
PENSIONs 

'That a sum of Rs. 76,163 be 
granted to the President out of 
the Consolidated Fund of the Stale 
of Kerala to make good an ex-
cess on the grant in respect of 
Demand No, LI Commuted Value 
of Pensions for the year ended 
the 31st day of March, 1963." 

Demands for Excess Grants (KeTala) 
for 1963-64 

DEMAND No, I-AcRICULTURE INCOME 
TAX AND SALES TAX 

"That a sum of Rs, 1,03,865 be 
granted to the President out of 
the Consolidated Fund of lhe State 
of Kera1a to make good an ex-
cess on the grant in respect of 
Demand No. I Agriculture Income 
Tax and Sales Tax for the year 
ended the 31st day of March, 
1964." 

DEMAND No. X-DIsTRICT ADMIN18TRA-
nON AND MISCELLANEOUS 

"That a sum of Rs, 39.835 be 
granted to the President out of 
the COJlllolidated Fund of the State 
of Kerala to make good '.ill (:%-

cess on the grant in rest:c: .. 1 of 

(Kerllla) 
Demand No. X Diltrict AdmlDIa-
tration and MiscellaDeous for the 
year ended the 31st day at Man:b, 
1964." 

DEMAND No. XlI-JAWI 

'''l'lllIt a sum of RB. 1,36,409 be 
granted to the President out of 
the Consolidated Fund Of the Slate 
of KeraJa to make good .an ex-
cess on the grIUlt in respect of 
Demand No, XII Jails for the 
year ended the 31st day of Much, 
1964," 

DEMAND No, XXI-PuBLIC HEALft 
Ji:NOINDIIINO 

'"l'hat a sum Of Rs, 28,75,164 be 
granted to the President out of 
the Consolidated Fund Of the Stal,e 
of Kerala to make good an ex-
cess on the grant in respeC'! ot 
Demand No, XXI Public Health 
Engineering for the year ended 
the 31st day of March. 1964." 

DEMAND No. XXII-AcRICULTURI: 

'"l'hat a S'lIJI\ ot RI. 2,01,844 be 
granted to the President out of 
the Consolidated Fund Of the State 
of Kerala to make £,ood .. n ex-
cess on the grant in respect of 
DemBnd No, XXII Agriculture for 
the year ended the 31st day of 
MaTch, 196'." 

DEMAND No, XXV-ANrMAL HUSBAN-
DRY 

"That a sum of Rs. 1,00,502 be 
granted to the President out of 
the Consolidated Fund of the Slat,e 
of Kerala to make good all e>.-
cess on the grant In respeC'! of 
Demand No, XXV Animal Hus-
bandry for the year ended the 
31st day of March, 1964," 

DEMAND No, XXXVII-PENSIONS 

'That a sum of Rs. 31,23,800 be 
granted to the President . ou~ of 
the Consolidated Fund Of tne ~tate 
of Kerala to make good all ell-
cess on the grant in resp~ct at 
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Demand No. XXXVII Pensions for 
the year ended the 31st day of 
March, 196 .... 

DzMAND No. XLIII-CAPITAL OUTLAY 
AND PUBLIC HEALTH 

"That a sum of &. 19,60,020 he 
granted to the President out of 
the Consolidated Fund Of the State 
of Kerala to make good au ex-
cess on the grant in respect of 
Demand No. XLII Capital Outlay 
on Public Health for the year 
ended the 31st day of March, 
1964." 

DEMAND No. XLVI-CAPITAL OUTLAY 
OR IRRICATION 

''That a sum of Rs. 1,07,~,677 be 
granted to the President out of 
the Consolidated Fund Of the State 
of Kerala to make good an ex-
ees. on the grant in re.p~ct CYf 
Demand No. XLVI Capital Outlay 
on Irrigation for the year ended 
the 31st day of March, 19114." 

IlL341 -an. 
DEMANDSo FOR SUPPLEMENTARY 

GRANTS (GENERAL), 1966-67 
and 

DJ:MANDS FOR EXCESS GRANTS 
(GENERAL), 1963-64 

Hr. Deputy-Speaker: The House 
will now take up discussion and vot-
ing on the Supplementary Demanda 
for Grant. in respect at the Budget 
(General) for 1966-87 and the De-
manda for Exce"" Grants in r8J)eCt of 
the Budget (General) for 1963-8'. 
Both theae aet. of Demanda will be 
taken up together. 

(i) Dem4nd6 fM Supplementaf'll 
Grants (General) for 1966-67 

DzMAJIt) No. 2.-FQRIIJ:GN 'l'RAD. 

..... Deputy-Speaker: Motion mov-
ed: 

'"l'hat a lupp1ementary sum not 
neeeding RI. 24,00,00,000 be 
«ranted to the President to d<!fray 

the charges which will come in 
course of payment during the year 
ending the 31st day of March, 
1987, in ~ of Demalld No. 
2 Foreil!n Trade". 

DEMAND No. 18.-ExTERNAL AFFAIRa 

Hr. Deputy-Speaker: Motion mov-
ed: 

''That a supplementary sum not 
exceeding Rs. 67,00,000 he 
granted to the President to defray 
the charges whlch will come in 
course of payment during the year 
ending the 31st day of March, 
1967. in ,respect of Demand No. 

o 16 External Mairs." 

DEMAND No. 'I-MINISTRY or HEALTH 
AIfD FAMILY PLANNING. 

Mr. Deputy-Speaker: Motion mov-
ed: 

"That a supplementary sum not 
exceeding Rs. 5,60,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 
1967, in...,spect of Demand No. 
41 Ministry of Health and Family 
Planning." 

Dl:MAND No. 52-Dam: 

Mr. Deputy-Speaker: Motion mov-
ed: 

'"l'hat B supplementary IIUIlI not 
exceeding Ra. 5,00,000 be 
granted to the President to defray 
the ~ which win eame in 
oounB of payment dUring Ule year 
ending the 31st day of lIareh, 
1967, in.-espect of Demand No. 
52 Dew." 
DzwAIfD No. 52·A-CIlAJIDICWDI 

Hr, Depaty-Speaker: )lotion mov-
ed: 

'"l'hat a oupp1f!11lentary IIUIlI ncM 
aoeedin& RI. 1,87.28\000 be 

°Koved with the recommendation of the Prestd~t. 




